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1. Heard Shri Nripendra Mishra, learned counsel for the petitioner and 

Shri Avnish Singh holding brief of Shri Rakesh Pratap Singh, learned 

counsel for the opposite parties.

2. Learned counsel for the opposite parties says that mutation application 

of the petitioner shall be decided as per law at the earliest if there is no 

legal impediment.

3. Let the statement made be complied in letter and spirit.

4. If nothing happens within two months it shall be open for the petitioner 

to approach this Court again.

5. With the aforesaid observations/directions, the writ petition is disposed 

of. 

January 19, 2026
R.K.P.
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